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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 71/2019

Applicant - Sri. Sanjeev S.J.,
President,
Environmental Protection and Research Council
Vs
Respondent(s) : State of Kerala & Others

REPORT FILED BY THE JOINT COMMITTEE CONSTITUTED AS PER ORDER
DTD 30-07-2019
IN ORIGINAL APPLICATION NO. 71/2019

Background

The Honorable National Green Tribunal vide order dated 30.07.2019 directed
to constitute a joint committee of representatives of Central Pollution Control
Board and Kerala State Pollution Control Board and to file a factual report &
verify the ground realities in the matter of “Sanjeev S.J., President, Environmental
Protection and Research Council V/s. Govt. of Kerala.” The above matter is
pertaining to misrepresentation of the facts about actual built up area in the
construction a project undertaken by M/s. Dragonstone Realty Pvt. Ltd., in
Technopark, Govt. of Kerala, Trivandrum to obtain Environmental Clearance

(EC).

Accordingly a joint committee consisting of Sindhu Radhakrishnan, Chief
Environmental Engineer, Regional Office, Kerala State Pollution Control Board,
Trivandrum, and Dr. Deepesh V., Scientist-B of Regional Directorate (S), Central
Pollution Control Board, Bangalore was constituted vide proceedings No.
PCB/HO/EE4/NGT/OA 71/2019 dated 05.08.2019. The copy of the Order is
submitted and marked as Annexure (1). The joint committee along with
supporting officials, Smt. Nisha S.N., Assistant Environmental Engineer, Kerala
State Pollution Control Board and Sri. Nikhil Y. Kumar, Field Assistant, Central
Poltution Control Board visited the site (Phase III Technopark, Trivandrum) on
21.08.2019. The committee conducted a discussion with the representatives of the

Z
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project proponents and Technopark authorities, led by Sri. Madhavan Praveen,
Deputy General Manager (Projects), M/s Technopark. The construction project in
question is the Phase III development of Technopark, Govt. of Kerala in Attipra
Village, Trivandrum Taluk, Trivandrum District. As informed by Technopark
authorities, Phase III development consists of a) SEZ zone for information
Technology/ Information Technology Enabled Services (IT/ITES) project and b)
Non-SEZ zone for commercial. cum official complex in the Technopark Campus.
Technopark has assigned the development project in both zones to various private
ventures. M/s. Dragonstone Realiy Pvt. Ltd. is assigned with the construction works
in the Non-SEZ plot.

M/s. Dragonstone Realty Pvt. Ltd. has applied for Environmental Clearance
for the project showing 1,33,491 Sqm built up area in 3.9375 Ha Non-SEZ plot on
April 2018. Accordingly Environmental Clearance was granted on 7™ June 2019 for
total plot area 3.9375 Ha, Floor Space Index (FSI) area 1,24,353 sqm and total built
up area of 1,33,491 sqm. The project consists of commercial retail shops, offices
and supporting infrastructure facilities. The copy of Environmental Clearance is
submitted and marked as Annexure (II).

It was further stated by the Technopark authorities that the project proponent
has applied for Environmental Clearance for increasing the built up area from
1,33,491 sqm and their application is under consideration of relevant authorities.

Environmental Clearance for SEZ area was obtained by M/s. Technopark
themselves in the year 2010. The extension of Environmental Clearance validity
and further expansion in SEZ area was granted vide F.No. 21-199/2017-IA-III dated
15" June 2018 by MoEF&CC, which is still valid. The relevant Environmental
Clearance expansion is submitted and marked as Annexure (III). During site visit,
committee observed construction activities in the SEZ plot and relevant
photographs are submitted and marked as Annexure (IV).

However, in the Honorable NGT order dated 30/07/2019, the Environmental
Clearance granted for the expansion works in SEZ has been referred to erroneously
as the Environmental Clearance granted to M/s. Dragonstone Realty Pvt. Ltd. who
is assigned with construction works only in the Non-SEZ plot of 3.937 Ha. Since
the project was in Non-SEZ area, the project proponent applied for Environmental
Clearance directly and for all other projects in SEZ Environmental Clearance was
granted to M/s. Technopark, Trivandrum.




Site visit

The Joint committee along with representatives of Technopark and project
proponents visited the Non-SEZ plot which is the subject of OA of 71/2019.

e The Joint committee observed that Construction for partial fencing with G1
sheets was carried out.

e No continuing construction was observed in the above plot.

e Mud road was constructed along the perimeters. It was reported that works
has been stopped after NGT directives dated 30.07.2019.

e Mounts of soil measuring 2.5 - 3.0 m was dumped in the peripheries of plot
for earth filling and levelling since it is low lying area.

e Stagnated pools of rain water were observed in the plot. No drains,
connected to the plot was observed. Photographs of the site is submitted and
marked as Annexure (V).

e It is also submitted that M/s Draganstone has not submitted application for
Consent to Establish to the State Pollution Control Board, yet.

All that stated above are true to the best of my knowledge, information and belief.

Dated this the 24* day of August 2019.

Dr. De% Sindhu Radhakrishnan

SCIENTIST B CHIEF ENVIRONMENTAL ENGINEER
Central Pollution Control Board Kerala State Pollution Control Board

Solemnly affirmed and signed by the deponent who is known to me on this
the 24™ day of August 2019.



BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application no. 71/2019

Applicant : Sri. Sanjeev S.J.,
President,
Environmental Protection and Research Council
Vs
Respondent(s) s State of Kerala & Others
VERIFICATION

WE, Dr. Decpesh V, Scientist B, Regional Directorate (S), Central
Pollution Control Board, BANGALURU and Sindhu Radhakrishnan,
Chief Environmental Engineer, Kerala State Pollution Control Board,
Regional Office, Thiruvananthapuram, do hereby verify on this the 24*
day of May 2019, that all what is stated above are true and correct to the

best of our knowledge information and belief.

Dr. )eepesh v Sindhu Radhakrishnan
Scientist B Chief Environmental Engineer

A
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7 Sub- O.A.NO. 71/2019 Before the Hon'ble National Green Tribunal regarding
ssue of Environmental Clearance to M/s. Draganstone Realty Pvt L.td-

Constitution of Committee - Sanctioned - orders issued.

LS

KERALA STATE POLLUTION CONTROL BOARD
PCB/HO/EE4/NGT/O.A.71/2019 , Dated: 05/08/2019

Read: 1. Order dated 30/07/2019 in O. A. No. 71/2019 of the Hon’ble
National Green Tribunal
7. F-mail dated 05/08/2019 from CPCB.
ORDER
The Hon'ble National Green Tribunal has registered Original Application

No.71/19 regarding issue of Environmental Clearance to M/s. Dragonstone Realty
Pvt Ltd for setting up of Commercial Cum Office Complex Project at Technopark
Phase-3 Campus in Attipra Village of Thiruvananthapuram District.

D L “"Ir __The Hon’ble National Green Tribunal vide reference (1) ordered to submit a
Joint Status report from the representatives of CPCB, Regional Office, Chennai

and State Pollution Control Board about the status of the project on the ground

-
28
level which may be furnished within one month by e-mail at judicial-ngt(gov.in.
Vide reference (2) CPCB has informed that Dr. Deepesh has been nominated to the
above committee. In compliance with the order issued by the Hon’ble NGT, a
committee is hereby constituted with the following members.
1. Dr. Deepesh V.,
Scientist B, CPCB RD,
Bengaluru
2¢ The Chief Environmental Engineer, Regional Office,
Thiruvananthapuram :

The committee shall file a Joint Status Report about the status of the
project as ground level within one month before the Hon'ble National Green
Tribunal by e-mail incompliance of the order read above.

Sd/-
MEMBER SECRETARY
To 2
All Committec Members

/Kf FORWARDED/ BY ORDER
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F.No.21-48/2018-1A-11|
Government of India
Ministry of Environment, Forest and Climate Change
(IA.Hl Section)
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 7" June, 2019
To,
M/s Dragonstone Realty Private Limited
9, Belhaven Gardens, Kowdiar
Thiruvananthpuram - 695003 (Kerala)
Email: binu@synergyind.com

Subject: Proposed Commercial cum Office Complex project at Technopark
Phase-3 Campus in (Non-SEZ plot) Sy. Nos. 290/2(part), 290/3(part) &
others, Village Attipra, Taluk & District Thiruvananthapuram, Kerala
by Mi/s Dragonstone Realty Private Limited - Environmental
Clearance - reg.

S

This has reference to your online proposal No. IA/KL/NCP/74702/2018 dated

21% April, 2018, submitted to this Ministry for grant of Environmental Clearance (EC)

in terms of the provisions of the Environment Impact Assessment (EIA) Notification,

2006 under the Environment (Protection) Act, 1986.

2. The proposal for grant of environmental clearance to the project ‘Proposed
Commercial cum Office Complex project at Technopark Phase-3 Campus in (Non-
SEZ plot) Sy. Nos. 290/2(part), 290/3(part) & others, Village Attipra, Taluk & District
Thiruvananthapuram, Kerala promoted by M/s Dragonstone Realty Private Limited
was considered by the Expert Appraisal Committee (Infra-2) in its 32™ meeting held
on 2-4 July, 2018. The details of the project, as per the documents submitted by the
project proponent, and also as informed during the above meeting are as under:-

(i) The project is located at 08°32'57.39'N (Latitude) and 76°52'48.84"
(Longitude).

(i) The project is fresh project for construction of commercial cum Office complex
project. The total plot area is 3.9375 ha, FSI area is 1,24,353 sgm and total
construction (built-up) area of 1,33,491 sqm. The project will comprise of
Commercial retail shops and Offices with supporting infrastructure facilities
shall be developed. Maximum height of the building is 90.25 m.

(iii) During construction phase, total water requirement is expected to be 41 KLD
which will be met by stored rain water in pond/tanks water for construction
and KWA/Techno park supply for meeting the domestic water requirement.
During the construction phase, mobile STP will be provided for disposal of
waste water. Temporary sanitary toilets will be provided during peak labor
force.

(iv)  During operational phase, total water requirement will be 405 KLD. Total
domestic water demand of the project is expected to be 320 KLD (which
includes fresh water requirement of 174 KLD from Kerala Water
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Aunneruye A1)

Authority/Rain water and recycled water. Wastewater generated (256 KLD)
uses will be treated in STP of total 308 KLD capacity. 231 KLD of treated
wastewater will be recycled (213 KLD for flushing, 5 KLD for gardening and
13 KLD for makeup water required for cooling towers attached with HVAC
system. No treated water will be disposed in to drain.

(v) About 1,612 kg/day solid .waste will be generated in the project. The
biodegradable waste (967 kg/day) will be processed in bio-gas generation unit
/ bio bin system and the non-biodegradable waste generated (645 kg/day) will
be handed over to authorized local vendor.

(vi)  The total power requirement during operation phase is 8,493 kW and will be
met from Kerala State Electricity Board & DG Sets (standby) and total power
requirement during construction phase is 500 KVA and will be met from
Kerala State Electricity Board & DG Sets (standby).

(vii)  Rooftop rainwater of buildings will be collected in RWH tanks with appropriate
capacity for harvesting afterfiltration.

(viii) Parking facility for 1,217 Cars + 1,521 two wheelers is proposed to be
provided against the requirement of 1,217 Cars + 1,521 Two wheelers
respectively (according to local norms).

(ix)  Proposed energy saving measures would save about 23% of power.
(x)  No Eco Sensitive areas are located within 10 km radius.

(xi)  There is no court case pending against the project.

(xii) Investment cost of the project is Rs. 540 Crores.

(xiii) Employment potential about 3,500 jobs.

(xiv) Benefits of the project: The project would provide better offices facilities with
commercial retail shopping area with supporting infrastructure facilities and
amenities to the people. Direct and indirect employment opportunities. The
potential for employment and access to new services may draw people to the
area around the project. There will be an increase in economic activity and
employment for the local community, local skills development. Employment
opportunities generation and Revenue to the State.

3. The project/activity is covered under item 8(a) ‘Building and Construction
Projects’ of the Schedule to the EIA Notification, 2006 and its amendments, and
requires appraisal at State level. However, due to non-existence of SEIAA/SEAC in
Kerala, the proposal is appraised at Central Level by sectoral EAC.

4. The EAC, in its 32" meeting held on 2-4 July, 2018, after detailed
deliberations on the proposal and submission made by the project proponent, has
recommended for grant of Environmental Clearance to the project. As per
recommendations of the EAC, the Ministry of Environment, Forest and Climate
Change hereby accords Environmental Clearance to the project ‘Proposed
Commercial cum Office Complex project at Technopark Phase-3 Campus in (Non-
SEZ plot) Sy. Nos. 290/2(part), 290/3(part) & others, Village Attipra, Taluk & District
Thiruvananthapuram, Kerala promoted by M/s Dragonstone Realty Private Limited,
under the provisions of the EIA Notification, 2006 and amendments/circulars issued

RS
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Annenuye (17)

thereon, and subject to the specific and general conditions as under:-

PART A — SPECIFIC CONDITIONS:

(1) The project proponent shall obtain all necessary clearance/ permission from
all relevant agencies including town planning authority before commencement
of work. All the construction shall be done in accordance with the local
building byelaws.

(i) Consent to Establish/Operate for the project shall be obtained from the State
Pollution Control Board as required under the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act,
1974. "

(i) ~ The approval of the Competent Authority shall be obtained for structural
safety of buildings due to earthquakes, adequacy of firefighting equipment etc
as per National Building Code including protection measures from lightening
etc.

Topography and natural Drainage

(iv)  The natural drain system should be maintained for ensuring unrestricted flow
of water. No construction shall be allowed to obstruct the natural drainage
through the site, on wetland and water bodies. Check dams, bio-swales,
landscape, and other sustainable urban drainage systems (SUDS) are
allowed for maintaining the drainage pattern and to harvest rain water.
Buildings shall be designed to follow the natural topography as much as
possible. Minimum cutting and filling should be done.

Water requirement, Conservation, rain water Harvesting, and Ground Water
Recharge

(V) As proposed, fresh water requirement from Kerala Water Authority/Rain water
shall not exceed 174 KLD.

(vi) A certificate shall be obtained from the local body supplying water, specifying
the total annual water availability with the local authority, the quantity of water
already committed the quantity of water allotted to the project under
consideration and the balance water available. This should be specified
separately for ground water and surface water sources, ensuring that there is
no impact on other users.

(vii)  The quantity of fresh water usage, water recycling and rainwater harvesting
shall be measured and recorded to monitor the water balance as projected by
the project proponent. The record shall be submitted to the Regional Office,
MoEF&CC along with six monthly Monitoring reports.

(viii) At least 20% of the open spaces as required by the local building bye-laws
shall be pervious. Use of Grass pavers, paver blocks with at least 50%
opening, landscape etc. would be considered as pervious surface.

(ix)  Installation of dual pipe plumbing for supplying fresh water for drinking,
cooking and bathing etc and other for supply of recycled water for flushing,
landscape irrigation, car washing, thermal cooling, conditioning etc. shall be
done.

Proposal No. IA/KLU/NCP/74702/2018 Page 3 of 10
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Annexuve(dT)

(x) Use of water saving devices/ fixtures (viz. low flow flushing systems; use of
low flow faucets tap aerators etc) for water conservation shall be incorporated
in the building plan.

(xiy Separation of grey and black water should be done by the use of dual
plumbing system. In case of single stack system separate recirculation lines
for flushing by giving dual plumbing system be done.

(xii)  Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices referred.

(xiii) The local bye-law provisions on rain water harvesting should be followed. If
local bye-law provision is not available, adequate provision for storage and
recharge should be followed as per the Ministry of Urban Development Model
Building Byelaws, 2016. Adequate no. of rain water harvesting tanks shall be
provided for harvesting after filtration.

(xiv) As proposed, no ground water shall be used during construction/ operation
phase of the project.

(xv)  Any ground water dewatering should be properly managed and shall conform
to the approvals and the guidelines of the CGWA in the matter. Formal
approval shall be taken from the CGWA for any ground water abstraction or
dewatering.

Solid Waste Management

(xvi) The provisions of the Solid Waste (Management) Rules, 2016, e-Waste
(Management) Rules, 2016, and the Plastics Waste (Management) Rules,
2016 shall be followed.

(xvii) Disposal of muck during construction phase shall not create any adverse
effect on the neighboring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority.

(xviii) Separate wet and dry bins must be provided in each unit and at the ground
level for facilitating segregation of waste. Solid waste shall be segregated into
wet garbage and inert materials. Wet garbage shall be composted in Bio gas
generation plant/ bio bin system. As proposed 500 sgm area shall be provided
for solid waste management within the premises which will include area for
segregation, composting. The inert waste from group housing project will be
sent to dumping site.

(xix) Any hazardous waste generated during construction phase, shall be disposed
off as per applicable rules and norms with necessary approvals of the State
Pollution Control Board.

(xx) A certificate from the competent authority handling municipal solid wastes,
indicating the existing civic capacities of handling and their adequacy to cater
to the M.S.W. generated from project shall be obtained.

Sewage Treatment Plant

(xxi) Sewage shall be treated in the STP based on MBBR Technology with tertiary
treatment i.e. Uitra Filtration. The treated effluent from STP shall be
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recycled/re-used for flushing, gardening, HVAC Cooling. As proposed, no
treated water shall be discharged to Municipal drain.

(xxii) The project/activity shall be dove tailed with the sewerage collection and
disposal facilities to be created by the Municipal Corporation/Competent State
Authorities so that all sewage generated in the construction and operation
phases is disposed accordingly. Necessary permission from the Municipal
Authority shall be obtained.

(xxiii) No sewage or untreated effluent water would be discharged through storm
water drains.

(xxiv) The installation of the Sewage Treatment Plant (STP) shall be certified by an
independent expert and a report in this regard shall be submitted to the
Ministry before the project is commissioned for operation. Periodical
monitoring of water quality of treated sewage shall be conducted. Necessary
measures should be made to mitigate the odour problem from STP.

(xxv) Sludge from the onsite sewage treatment, including septic tanks, shall be
collected, conveyed and disposed as per the Ministry of Urban Development,
Central Public Health and Environmental Engineering Organization
(CPHEEOQO) Manual on Sewergge and Sewage Treatment Systems, 2013.

Energy

(xxvi) Compliance with the Energy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which have notified
their own ECBC, shall comply with the State ECBC. Qutdoor and common
area lighting shall be LED. Concept of passive solar design that minimize
energy consumption in buildings by using design elements, such as building
orientation, landscaping, efficient building envelope, appropriate fenestration,
increased day lighting design and thermal mass etc. shall be incorporated in
the building design. Wall, window, and roof u-values shall be as per ECBC
specifications.

(xxvii) Energy conservation measures like installation of CFLs/ LED for the lighting
the area outside the building should be integral part of the project design and
should be in place before project commissioning. Used CFLs, TFL and LED
shall be properly collected and disposed off/sent for recycling as per the
prevailing guidelines/rules of the regulatory authority to avoid mercury
contamination.

(xxviii) Solar, wind or other Renewable Energy shall be installed to meet electricity
generation equivalent to 1% of the demand load or as per the state level/ local
building bye-laws requirement, whichever is higher. Follow super ECBC
requirement of ECBC 2017 and provide compliance report.

(xxix) Solar power shall be used for lighting in the apartment to reduce the power
load on grid. Separate electric meter shall be installed for solar power. Solar
water heating shall be provided to meet 20% of the hot water demand of the
commercial and institutional building or as per the requirement of the local
building bye-laws, whichever is higher. Residential buildings are also
recommended to meet its hot water demand from solar water heaters, as far

as possible.
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(xxx) Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20% of the construction material
quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly Ash Lime
Gypsum blocks, Compressed earth blocks, and other environment friendly
materials. Fly ash should be used as building material in the construction as
per the provision of Fly Ash Notification of September, 1999 and amended as
on 27™ August, 2003 and 25" January, 2016. Ready mixed concrete must be
used in building construction.

(xxxi) A certificate of adequacy of available power from the agency supplying power
to the project along with the load allowed for the project shall be submitted.

Air Quality and Noise

(xxxii) Construction site shall be adequately barricaded before the construction
begins. Dust, smoke & other air pollution prevention measures shall be
provided for the building as well as the site. These measures shall include
screens for the building under construction, continuous dust/ wind breaking
walls all around the site (at least 3 meter height). Plastic/tarpaulin sheet
covers shall be provided for.vehicles bringing in sand, cement, murram and
other construction materials prone to causing dust pollution at the site as well
as taking out debris from the site. Sand, murram, loose soil, cement, stored
on site shall be covered adequately so as to prevent dust pollution. Wet jet
shall be provided for grinding and stone cutting. Unpaved surfaces and loose
soil shall be adequately sprinkled with water to suppress dust.

(xxxiii) All construction and demolition debris shall be stored at the site (and not
dumped on the roads or open spaces outside) before they are properly
disposed. All demolition and construction waste shall be managed as per the
provisions of the Construction and Demolition Waste Rules, 2016. All workers
working at the construction site and involved in loading, unloading, carriage of
construction material and construction debris or working in any area with dust
poliution shall be provided with dust mask.

(xxxiv) The diesel generator sets to be used during construction phase shall be low
sulphur diesel type and shall conform to Environmental (Protection)
prescribed for air and noise emission standards.

(xxxv) The gaseous emissions from DG set shall be dispersed through adequate
stack height as per CPCB standards. Acoustic enclosure shall be provided to
the DG sets to mitigate the noise pollution. Low sulphur diesel shall be used.
The location of the DG set and exhaust pipe height shall be as per the
provisions of the Central Pollution Control Board (CPCB) norms.

(xxxvi) For indoor air quality the ventilation provisions as per National Building Code
of India.

(xxxvii) Ambient noise levels shall conform to Commercial Standard both during day
and night as per Noise Pollution (Control and Regulation) Rules, 2000.
Incremental pollution loads on the ambient air and noise quality shall be
closely monitored during construction phase. Adequate measures shall be
made to reduce ambient air and noise level during construction phase, so as
to conform to the stipulated standards by CPCB / SPCB.

Proposal No. |IA/KL/NCP/74702/2018 F Page 6 of 10
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(xxxviii)A management plan shall be drawn up and implemented to contain the
current exceedance in ambient air quality at the site.

Green Cover

(xxxix) No tree can be felled/transplant unless exigencies demand. Where absolutely
necessary, tree felling shail be with prior permission from the Tree Authority
constituted as per the Kerala Preservation of Trees Act, 1986 (Act 35 of
1986). Old trees should be retained based on girth and age regulations as
may be prescribed by the Forest Department. Plantations to be ensured
species (cut) to species (planted).

(x) A minimum of 1 tree for every 80 sqm of land should be planted and
maintained. The existing trees will be counted for this purpose. The landscape
planning should include plantation of native species. The species with heavy
foliage, broad leaves and wide canopy cover are desirable. Water intensive
and/or invasive species should not be used for landscaping. Where the trees
need to be cut with prior permission from the concerned local Authority,
compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every
1 tree that is cut) shall be done and maintained. Plantations to be ensured
species (cut) to species (planted). As proposed 5,906 sqm area shall be
provided for green area development.

Top Soil preservation and Reuse

(xli)  Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved areas, and external services. It should be stockpiled
appropriately in designated areas and reapplied during plantation of the
proposed vegetation on site.

Transport

(xli)y A comprehensive mobility plan, as per MoUD best practices guidelines
(URDPF1), shall be prepared to include motorized, non-motorized, public, and
private networks. Road should be designed with due consideration for
environment, and safety of users. The road system can be designed with
these basic criteria.

e Hierarchy of roads with proper segregation of vehicular and pedestrian
traffic.

o Traffic calming measures

o Proper design of entry and exit points.

o Parking norms as per local regulation

(xlii) A detailed traffic management and traffic decongestion plan shall be drawn up
to ensure that the current level of service of the roads within a 02 kms radius
of the project is maintained and improved upon after the implementation of the
project. This plan should be based on cumulative impact of all development
and increased habitation being carried out or proposed to be carried out by
the project or other agencies in this 02 Kms radius of the site in different
scenarios of space and time and the traffic management plan shall be duly
validated and certified by the State Urban Development department and the

A
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P.W.D./ competent authority for road augmentation and shall also have their
consent to the implementation of components of the plan which involve the
participation of these departments.

(xliv) Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards be operated only during non-
peak hours.

Environment management Plan

(xlv) An environmental management plan (EMP) as prepared and submitted along
with the Form-1/1A shall be implemented to ensure compliance , with the
environmental conditions specified above. A dedicated Environment
Monitoring Cell with defined functions and responsibility shall be put in place
to implement the EMP. The environmental cell shall ensure that the
environment infrastructure like Sewage Treatment Plant, Landscaping, Rain
Water Harvesting, Energy efficiency and conservation, water efficiency and
conservation, solid waste management, renewable energy etc. are kept
operational and meet the required standards. The environmental cell shall
also keep the record of environment monitoring and those related to the
environment infrastructure.

Others

(xlvi) Provisions shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, creche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project

(xIvii) A First Aid Room shall be provided in the project both during construction and
operations of the project.

(xlviiiy The company shall draw up and implement corporate social Responsibility
plan as per the Company’s Act of 2013.

(xlix) As per the Ministry's Office Memorandum F No. 22-65/2017-1A.lll dated 1
May 2018, and proposed by the project proponent, an amount of Rs. 5.4
Crore (@1.0% of project Cost) shall be earmarked under Corporate
Environment Responsibility (CER) for the activities such as Waste
Management, Promotion of Education, Healthcare, Water Conservation,
Infrastructural Development etc. The activities proposed under CER shall be
restricted to the affected area around the project. The entire activities
proposed under the CER shall be treated as project and shall be monitored.
The monitoring report shall be submitted to the regional office as a part of half
yearly compliance report, and to the District Collector. It should be posted on
the website of the project proponent.

PART B - GENERAL CONDITIONS

Q) A copy of the environmental clearance letter shall also be displayed on the
website of the concerned State Pollution Control Board. The EC letter shall

Proposal No. IA/KL/NCP/74702/2018 \ ' ’ Page 8 of 10
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also be displayed at the Regional Office, District Industries centre and
Collector’s Office/ Tehsildar's office for 30 days.

(i) The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year-wise
expenditure shall be reported to this Ministry and its concerned Regional
Office.

(i) Officials from the concerned Regional Office of MoEF&CC who would be
monitoring the implementation of environmental safeguards should be given
full cooperation, facilities and documents/data by the project proponents
during their inspection. A complete set of all the documents submitted to
MoEF&CC shall be forwarded to the concerned APCCF, Regional Office of
MoEF&CC.

(iv)  In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by this Ministry.

(v)  The Ministry reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of the
environment clearance under the provisions of the Environmental (Protection)
Act, 1986, to ensure effective implementation of the suggested safeguard
measures in a time bound and satisfactory manner.

(vi)  All other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department,
the Forest Conservation Act, 1980 and the Wildlife (Protection) Act, 1972 etc.
shall be obtained, as applicable by project proponents from the respective
competent authorities.

(vii)  These stipulations would be enforced among others under the provisions of
the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention
and Control of Pollution) Act 1981, the Environment (Protection) Act, 1986,
the Public Liability (Insurance) Act, 1991 and the EIA Notification, 2006.

(viii)  The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language
informing that the project has been accorded Environmental Clearance and
copies of clearance letters are available with the State Pollution Control Board
and may also be seen on the website of the Ministry of Environment, Forest
and Climate Change at http://www.envfor.nic.in. The advertisement shall be
made within Seven days from the date of receipt of the Clearance letter and a
copy of the same shall be forwarded to the concerned Regional Office of this

Ministry.

(ix)  Any appeal against this clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

{x) A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad/Municipal Corporation, Urban Local Body and the
Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The clearance letter shall also be put
on the website of the company by the proponent.

Proposal No. IA/KL/NCP/74702/2018 Page 9 of 1O
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(xi)  The proponent shall upload the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the Regional
Office of MoEF&CC, the respective Zonal Office of CPCB and the SPCB. The
criteria pollutant levels namely; SPM, RSPM, SO,, NOx (ambient levels as
well as stack emissions) or critical sectoral parameters, indicated for the
project shall be monitored and displayed at a convenient location near the
main gate of the company in the public domain.

(xii)  The environmental statement for each financial year ending 31% March in
Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Offices of MoEF&CC by e-
mail.

5. This clearance is subject to orders/final outcome of the Hon'’ble NGT in the
Original Application No. 875 of 2018 in the matter of Thomas Lawrence Vs State of
Kerala and in Original Application No. 71 of 2019 in the matter of Sanjeev S J,
President Environmental Protection and Research Council Vs State of Kerala.

6. This issues with the approval of the Competent Authority.
(Kushal Vashist)
Director
Copy to:

1) The Secretary, Department of Environment, Government of Kerala,
Thiruvanantpuram.

2) The Chief Conservator of Forests and Member Secretary, Kerala CZMA,
Science & Technology (A) Department, Sasthra Bhavan, Pattom,
Thiruvananthapuram - 4.

3) The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi - 32

4) The Member Secretary, Kerala State Pollution Control Board, Pattom 20)-
Thiruvananthapuram - 695 004, Kerala.

5) The Addl. Principal Chief Conservator of Forests (Central), Ministry of
Environment, Forests and Climate Change, Regional Office (82), Kendriya
Sadan, 4™ Floor, E&F Wing, Il Block Koramangala, Bengaluru - 560034,

6) Guard File, Monitoring File,

7)  MOEF&CC website.

(Kushal Vashist)
Director

ki B
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F No.21-199/2017-1A-11
Government of India
Ministry of Environment Forest and Climate Change
(1A tH Section)
Indira Paryavaran Bhawan
Jor Bagh Road, New Delh: - 3

Date' 15% June, 2018
To,

M/s Technopark

Patk Centre, Technopark Campus
Trivandrum - 695581 {Kerala)
Ernail: privasajan@synergyind.com

Subject: Expansion of IT/TES project at Technopark Campus, Village
Kulathoor, Thiruvananthapuram District, Kerala by M/s Technopark -
Environmental Clearance - reg.

Sir,

This has reference to your online propesal No. IA/KL/INCP/64975/2017 dated

30" December. 2017, submitted to this Ministry for grant of Environmentat Ciearance

(EC) in terms of the provisions of the Environment Impact Assessment (E1A)

Notification, 2006 under the Environment (Protection) Act, 1986

2 The proposal for grant of environmental clearance to the project 'Expansion of
ITATES project’ at Technopark Campus. Village Kulathoor Iiruvananthapuram
District, Kerala promoted by M/s Technopark was considered by the Expert
Appraisal Committee (Infra-2) in its 30" meeting held on 18-20 April. 2018 The
details of the project, as per the documents submitted by the project proponent. and
also as informed during the above meeting are as under: -

Q) The project is located at 08°32'38.62"N to 08°32'56547'N (Latitude} and
76°52'42 66"E to 76°52'562 B0'E {Longitude)

(ii} ToR was granted by MoEFCC wide letter No. F No 21-199/2017-1A-11 dated
10" August, 2017

() The project 1s Expansion of Existing ITATES SEZ Project. Envirgnment
Clearance obtained for the Project from MoEFA&CC vide Order No. 21.
21/2009-1A 1l dated 2805 2010 for a built-up area of 2,.82.069 sgm and the
construction far the approvad project as per the existing EC is in progress

(v} The total plot area is 1,18.700 sgm. FSI area is 2 13422 saqm and total
construction (built-up) area of 3.40,000 sgm The project will compnse of
ITATES buildings shall be developed Maximum height of the building is 80 m

(v} During construction phase. total water requirement is expected to be 95 KLD
which will be met by stored rain water tank water for construction and / Kerala
Water Autherity supply for maeting the domestic water requirement. During
the construction phase, mobile STP will be provided for disposal of waste
water Temporary sanitary toilets will be provided during peak labor force.

(vi)  During operational phase. total water demand of the project is expected o be
1,200 KLD (which includes fresh water requirement of 936 KLD) and the

same will be met by the 864 KLD Recycled Water. Wastewater generated
(880 KLD) uses will be treated in STP of total 1152 KLD capacity 864 KLD of

NV
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treated wastewater will be recycled (800 KLD for flushing, 50 KLD for
gardening & 16 KLD for makeup water req. for cooling towers attached with
HVAC system. About no treated / untreated water will be disposecd in to
municipal drain.

(viy Abaut 250 TPD solid wastes will be generated in the project. The
Diodegradable waste (1875 TPD) will be processed in bio-gas generation
unitfOWC/bio bin system and the non-biodegradabie waste generated (0 825
I'PD) will be handed over to authorized local vendor

(vill) The total power requirement during operation phase is 10.50 MVA and will be
met from Kerala State Electricity Board & DG Sets (standby) and total powe:
reguiremnent during construction phase is 0.5 MVA and will be met from Kerala
State Electricity Board & DG Sets {standby).

(ix)  Rooftop rainwater of buildings will be collected in RWH tanks with appropriate
capacity for harvesting after filtration. '

) Parking facility for 3,884 four wheelers and 1.060 two wheelers is proposed o
be provided against the requirement of 2,863 Cars and 659 Two wheelers
respectively (according to loeal norms).

(xi)  Proposed energy saving measures would save about 23% of power.

(%)) No Eco Serisitive area is located within 10 km radius

(xiii} There is no court case pending against the project.

{xiv) investment Cost of the project is Rs. 850 Crores.

{(xv) Employment potential abdut 25 000 jobs.

(xvi) Benefits of the project Employment opportunities & Revenue to the State
The ITATES project would provide jobs to about 25,000 persons in it and
hence the project will enhance the social / economic status of the iocal
poputiation

S The project/activity is covered under item 8(b) Township and Area

Development Projects’ of the Schedule to the EIA Notification, 2006 and its

amendments, and requires appraisal at State level. However, due to non-existence

of SEIAA/SEAC in Kerala, the propesal is appraised at Central Level by sectoral

EAC.

4 The EAC, in its 30" meeting heid on 18-20 April, 2018, after detailed

deliberations on the proposal. has recommended for grant of Environmenta

Clearance to the project As per recommendations of the EAC. the Ministry of

Environment, Forest and Climate Change hereby accords Environmental Clearance

to the project 'Expansion of ITATES project at Technopark Campus, Village

Kulathoor, Thiruvananthapuram District, Kerala promoted by M/s Technopark, under

the provisions of the EIA Nofification, 2006 and amendments/circulars issued

thereon, and subject to the specific and general conditions as under:-

PART A — SPECIFIC CONDITIONS:

n The project proponent shall obtain ail necessary clearance/ permission from
all relevant agencies including town planning authority before commencement
of work. All the construction shall be done in accordance with the local
building byelaws.

N
B
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(i Consent to Establish/Operate for the project shall be obtained from the State
Pallution Control Board as required under the Air (Prevention and Control of
Follution) Act. 1981 and the Water (Prevention and Control of Pollution) Ast.
1974.

(i)  The approval of the Competent Authority shall be obtained for structural
safety of buildings due to earthquakes, adequacy of firefighting equipment etz
as per National Building Code including protection measures from lightening
etc

Topography and natural Drainage

(iv)  The natural drain system should be maintained for ensunng unrestiicted fow
of water No construction shall be aliowed to obstruct the naturai drainage
through the site. on wetland and water bodies. Check dams. bio-swales
landscape, and other sustathable urban drainage systems (SUDS) are
allowed for maintaining the drainage pattern and to harvest rain water
Buildings shall be designed to follow the natural topography as much as
possible. Minimum cutting and filling should be done

Water requirement, Conservation, rain water Harvesting, and Ground Water
Recharge

{v) As proposed, fresh water requirement from Kerala Water Authority/Ra:n water
shall not exceed 936 KLD

{v) A certificate shall be obtained from the local body supplying water. specifying

’ the total annual water availability with the local authority. the quantity of water
already committed the quantity of water allotted tc the project under
consideration and the balance water available This shouid be specifiad
separately for ground water and surface water sources ensunng that there s
no impact on other users

(viiy  The quantity of fresh water usage. water recycling and rainwater harvesting
shall be measured and recorded to monitor the water balance as projected by
the project proponent The record shall be submitted to the Regional Office,
MoEF&CC along with six monthly Manitoring reports

(viil) At least 20% of the open spaces as required by the local building bye-laws
shall be pervious Use of Grass pavers. paver blocks with at least 50%
opening. landscape etc would be considered as pervious surface

(i)  Installation of dual pipe plumbing for supplying fresh water for dninking,
cooking and pathing etc and other for supply of recycled water for flushing,
landscape irrigation, car washing. thermal cooling, conditioning etc shall be
done :

(x) Use of water saving devices/ fixtures (viz. low flow flushing systems: use of
low flow faucets tap aerators efc) for water conservation shall be incorporated
in the building plan.

{xi) Separation of grey and black water should be done by the use of dual
plumbing system. in case of single stack syslem separate recirculation lines
for flushing by giving dual plumbing system be done.

(xi)  Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices referred.

(xit)  The local bye-law provisions on rain water harvesting should be followed K
local bye-law provision is not available adeguate provision for storage andg
recharge should be followed as per the Ministry of Urban Development Modet
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Buflding Byelaws, 2016. As proposed rain water harvesting tanks shall be
provided.

(dv) As proposed., no ground water shall be used during construction/ operation
phase of the project.

{xv) Any ground water dewatering should be properly managed and shall confeim
to the approvals and the guidelines of the CGWA in the matter. Formai
approval shall be taken from the CGWA for any ground water abstraction or
dewatering

Solid Waste Management

pad) The provisions of the Solid Waste (Management) Rules, 2016, e-Waste
(Management) Rules, 2018, and the Plastics Waste (Management) Rules,
2016 shalt be followed, .

{xvii) Disposal of muck during construction phase shall not create any adverse
effect on the neighboring communities and be disposed taking the necessary
precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority.

(xvii) Separate wet and dry bins must be provided in each unit and at the ground
level for facilitating segregation of waste. Solid waste shall be segregated into
wet garbage and inert materials. Wet garbage shall be composted in Bio gas
generation plant/ bio bin system. As proposed, 1000 sqm area shall be
provided for solid waste management within the premises which will include
area for segregation, composting. The inert waste from group Nousing project
witl be sent to dumping site.

(xix) Any hazardous wasie generated dunng construction phase, shall be disposed
off as per applicable rules and norms with necessary approvais of the State
Poliution Control Board.

(o) A certificate from the competent authority handling municipal solid wastes,
indicating the existing civic capacities of handling and their adequacy o cater
to the M.S.W. generated from project shall be obtained.

Sewage Treatment Plant

0od) Sewage shalf be treated in the STP based on MBBR Technology with tertiary
treatment Le. Ultra Filtration. The treated effluent from STP shall be
recycledire-used for flushing, HVAC cooling and Gardening. No treated water
shall be discharged to the Municipal sewer line. ’ :

(exiiy The project/activity shall be dove tailled with the sewerage collection and
disposal facilities to be created by the Municipal Corporation/Competent State
Authorities so that all sewage generated in the construction and operation
phases is disposed accordingly. Necessary permission from the Municipal
Authority shall be obtained.

(xxil) No sewage or untreated effluent water would be discharged through storm
water drains.

(xxiv) The installation of the Sewage Treatment Plant (STP) shall be certified by an
independent expert and a report in this regard shali be submitted {0 the
Ministry before the project is commissioned for operation Pericdica
monitering of water guality of treated sewage shall be conducted. Necessary
measures should be made to mitigate the odour problem from STP

g&lﬂ
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(xxv) Sludge from the onsite sewage treatment, including septic tanks, shali be
collected, conveyed and disposed as per the Ministry of Urban Development,
Central Public Health and Environmental Engineering Organization
(CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013

Energy

(xxvi) Compliance with the Energy Conservation Building Code (ECBC) of Bureau of

Energy Efficiency shall be ensured Buildings irt the States which have notitied
their own ECBC shali comply with the State ECBC Outdoor and common
area lighting shali be LED Concept of passive solar design that minimize
energy consumption in buildings by using design elements, such as building
orientation, landscaping. efficient building envelope, appropriate fenestration.
increased day lighting design and thermal mass etc. shall be incorporated in
the building design. Wall window. and roof u-values shall be as per ECBC
specifications

{(xxvii) Energy conservation measures like instaliation of CFLs/ LED for the lighting

the area outside the building should be integral part of the project desigr and
should be in place before project commissioning. Used CFlLs. TFL and LED
shall be properly coliected and disposed off/sent for recycling as per the
prevailing guidefines/rules of the regulatory authority to avoid mercury
contamination,

(xxviii) Sofar, wind of other Renewable Energy shall be installed to meet electricity

(xxix)

(xxx)

{xxxl)

generation equivalent to 1% of the demand load or as per the state leval/ local
buiiding bye-laws requirement, whichever is higher Foliow super ECBC
requirement of ECBC 2017 and provide compliance report.

Solar power shall be usad for lighting in the apartment to reduce the powet
load on grid. Separate electric meter shall be installed for solar power Solar
water heating shall be provided to meet 20% of the hot water demand of the
commercial and institutional bullding or as per the requirement of the local
building bye-laws. whichever is higher. Residential buildings are  aiso
recommended to meet its hot water demand from solar water heaters as far
as possible

Use of environment friendly matenals in bricks. blocks and ofher construcuen
materials. shall be required for at least 20% of the construction matenal
quantity. These include Fly Ash bricks. hollow bricks, AACs, Fly Ash Lime
Gypsum blocks, Compressed earth blocks, and other environment friendly
materials. Fly ash should be used as building material in the construction as
per the provision of Fly Ash Notification of September. 1999 and amended as
on 27™ August. 2003 and 25" January 2016 Ready mixed concrete must be
used in building construction.

A certiticate of adequacy of avaflabie power from the agency supplying power

to the project along with the foad allowead for the project shall be submitted.

Air Quality and Noise

(xxxil) Construction site shall be adeguately barricaded before the construction

Prupeui) Vo ST ey iRt

begins Dust, smoke & other air pollution prevention measures shall be
provided for the buiding as well as the site. These measures shall nclide
screens for the building under construction continuous duist/ wind breaking
walls all around the site (at least 3 meter height) Plastic/tarpaulin sheet

covers shall be provided for vehicles bringing in sand. cement, murram and
!
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other construction materials prone to causing dust pollution at the site as weil
as taking out debris from the site. Sand, murram, loose soil, cement, stored
on site shall be covered adeguately so as to prevent dust pollution. Wet jgt
shall be provided for grinding and stone cutting. Unpaved surfaces and loose
soil shall be adeguately sprinkled with water to suppress dust.

(xxxiil) All construction and demolition debris shall be stored at the site (and not
dumped on the roads or open spaces outside) before they are properly
disposed. All demolition and construction waste shall be managed as per the
provisions of the Construction and Demoiition Waste Rules. 2016 All workers
working at the construction site and involved in loading, unioading. carrage of
constryction material and construction debris or working tn any area with dus
pollution shall be provided with dust mask

(exiv) The diesel generator sets to be used during construction phase shail be low
sulphur diesel type and shall conform to Environmental (Protection)
prescribed for air and noise erission standards.

{xxxv} The gaseous emissions from DG set shall be dispersed through adeguate
stack height as per CPCB standards. Acoustic enclosure shall be provided to
the DG sets o mitigate the noise pollution. Low suiphur diesel shail be used
The location of the DG set and exhaust pipe height shali be as per the
provisions of the Central Pollution Control Board (CPCB) norms.

{xxxvi) For indoor air quality the ventilation provisions as per National Building Cods
of India.

{xxxvil) Ambient noise levels shail.conform to Commercial Standard both during day
and night as per Noise Poliution (Control and Regulation) Rules, 2000
Incremental pollution loads ont the ambient air and noise quality shall be
closely monitored during construction phase. Adequate measures siall D
made to reduce ambient air and noise level during construction phase so as
to conform to the stipulated standards by CPCB / SPCB.

(xxxviibA management plan shall be drawn up and implemented to contain the
current exceedance in ambient air quality at the site

Green Cover

(oedx) A minimum of 1 tree for every 80 sgm of land should be planted and
maintained. The existing trees will be counted for this purpose Preterence
should be given to planting native species. Where the trees need to be cut
compensatory plantation in the ratio of 1:3 (i.e. pianting of 3 trees for every *
tree that is cut) shall be done and maintained. As proposed 6,659 sqm ares
shall be provided for green area development.

Top Soil preservation and Reuse

(x) Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved areas, and external services It should be stockpiied
appropriately in designated areas and reapplied during plantation of the
proposed vegetation on site.

Transport

(xli) A comprehensive mobility plan, as per MoUD best practices guideines
(URDPF1), shall be prepared to inciude motorized, non-motorized, pubiic. and
private networks. Road should be designed with due consideration for

i
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environment, and safety of users The road system can be designed with
these basic criteria.

e Hierarchy of roads with proper segregation of vehicuiar and pedestrian
traffic.

« Traffic calming measures
Proper design of entry and exit points

« Parking norms as per local regulation

A detailed traffic management and traffic decongestion plan shall be drawn up
to ensure that the current level of service of the roads within a 05 kms radius
of the project is maintained and improved upon after the implementation of the
project. This plan should be based on cumulative impact of all deveiopment
and increased habitation being carmed out or proposed to be carred oul by
the project or other agencies in this 05 Kms radius of the site in different
scenarios of space and time and the traffic management plan shali be duly
validated and centified by the State Urban Development depantment and the
P W D/ competent authority for road augmentation and shall also have theyr
consent to the impiementation of components of the plan which invelve the
participation of these departments

Vehicles hired for bringing construchion material to the site shouid be 0 good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards be operated only during non
peak hours.

Environment management Plan

(xiiv}

Ar environmental management pian (EMP) as prepared and submitted aiong
with the EIA Report shall be implerented to ensure compliance with the
environmental conditions specified above. A dedicated Environment
Monitoring Cell with defined functions and responsibiiity shall be put in piace
to implement the EMP. The environmental cell shall ensure that the
environment infrastructure like Sewage Treatment Plant, Landscaping, Kain
Water Harvesting. Energy efficiency and conservation, water efficiency and
conservation, solid waste management, renewable energy etc are kept
operational and meet the required standards. The environmental cell shail
also keep the record of environment monitoring and those related o the
environment Infrastructure

Others

{xlv)

(xbvi)

Provisions shall be made for the housig of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, motiie
toilets, mobile STR safe drnking water, medical health care. creche etc he
housing may be in the form of temporary structures to be removed after the
completion of the project.

A First Aid Room shall be provided in the project both during construction and
operations of the project

(xivii) The company shall draw up and implement corporate sociai Responsibiity

plan as per the Company's Act of 2013

(xlvii) As per the Ministry's Office Memorandum F No. 22-65/2017-1A i dated =t
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May 2018, the project proponent is required to prepare and implement
Corporate Environment Responsibility (CER) Plan. As per the said OM. funds
@0 50% of the total project cost shall be earmarked for the activétée\%s\‘
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proposed under CER. The activities proposed under CER shall be restncted
to the affected area around the project.

PART B - GENERAL CONDITIONS

@ A copy of the environmental clearance letier shall also be displayed on the
website of the concerned State Pollution Control Board. The EC letter shall
also be displayed at the Regional Office, District Industries centre and
Collector's Office/ Tehsildar's office for 30 days.

{H) The funds earmarked for environmental protection measures shall be kept
separate account and shall not be diverted for other purpose. Year-wise
expenditure shall be reported to this Ministry and its concermed Regional
Office. .

(iiy  Officials from the Regional Office of MoEF&CC, Bangalore who would be
monitoring the implementation of environmental safeguards should be given
full cooperation, faciliies and documents/idata by the project proponents
during their inspection. A complete set of all the documents submitted to
MoEF&CC shall be forwarded to the APCCF Regional Office of MoEF&CC
Bangalore.

(iv) in the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by this Minisiry

(v} The Ministry reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of the
environment clearance under the provisions of the Environmental {Protection)
Act, 1986, to ensure effective implementation of the suggested safeguard
measures in a time bound and satisfactory manner.

(viy  Ali other statutory clearances such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civit Aviation Depantment,
the Forest Conservation Act, 1980 and the Wildlife (Protection) Act, 1972 et
shail be obtained, as applicable by project proporients from the respective
competent authorities.

(viij These stipulations would be enforced among others under the provisions af
the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention
and Controt of Pollution) Act 1981, the Environment (Protection) Act 1988,
the Public Liability (Insurance) Act, 1981 and the EIA Notification, 2006

(viiy  The project proponent shall advertise in at least two local Newspapers widely
circutated in the region, one of which shall be in the vernacular language
informing that the project has been accorded Environmental Clearance and
copies of clearance letters are avaiiable with the State Pollution Centrol Board
and may also be seen on the website of the Ministry of Environment, Forest
and Climate Change at htip/iwww. envfor.nic.in. The advertisement shall be
made within Seven days from the date of recelpt of the Clearance letter and a
copy of the same shall be forwarded {0 the Regional Office of this Ministry at
Bangaiore.

(x) Any appeal against this clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010,

(x) A copy of the clearance letterl shall be sent by the proponent o concerned
Panchayat, Zilla Parisad/Municipal Corporation, Urban Local Body and the

Local NGO, if any, from whom suggestions/ representations, if any wehe

\..
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received while processing the proposal. The clearance letter shall also be put
on the website of the company by the proponent.

(xi) The proponent shall upload the status of compliance of the stipulated EC
conditions. including results of monitored data on their website and shall
update the same periodically. If shall simultaneously be sent to the Regioral
Office of MoEF&CC. the raspective Zonal Office of CPCB and the SPCB The
criteria pollutant levels namely, SPM. RSPM. 80 NOx (ambient levels as
well as stack emissions) or critical sectoral parameters, indicated for the
project shall be monitored and displayed at a convenient location near ihe
main gate of the company in the public domain.

(xii}  The environmental statement for each financial year ending 31% March in
Form-V as is mandated to be submifted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
{Protection) Rules, 1986, as amended subsequently, shall aiso be put on, the
website of the company along with the status of comphance of EC conditions
and shall also be sent to the respective Regional Offices of MoEF&CC by e-

mail
B This issues with the approval of the Competent Authority ]
Noed
{Kushal Vashist)
Director
Copy to:

1) The Secretary, Department of Environment. Government of Kerala
Thiruvanantpuram,

2} Chief Conservator of Forests and Member Secretary. Kerala CZMA, Science &
Technology (A) Department, Sasthra Bhavan, Pattom, Thiruvananthapuram-4

3)  The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-
Office Compiex, East Arun Nagar Delhi — 32

4) Member Secretary. Kerala State Pollution Control Board. Paftom P.O .
Thiruvananthapuram - 635 004, Kerala.

5)  Addl Principal Chief Conservator of Forests (Central). Ministry of Environment
Forests and Climate Change. Regional Office (8Z). Kendriya Sadan. 4th Floor
E&F Wing. il Block Koramangala, Bengaluru-560034

6) Guard File. Monitoring File
7y MoEF&CC website.
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(Kushal Vashist)
Director
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Construction activities in the Special Economic Zone (SEZ), Phase Il expansion of Technopark,
Trivandrum
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ANNEXURE ¥V




TECHNOPARK PHASE III CAMPUS

l ; SITE
L Pooposep CONSTRTION

ldl3 le- DRAGONSTONE REALTY PVI-LID.

VACANT PLOT AVAILABLE

T
P |

... NON-SEZ

A 2.05 Acres for Rain Water
VT Harvesting

* Actual Area can be computed
only after the survey.

NON-SEZ ROAD

SEZ ROAD
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